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a ers S 

afar aca 

aeg qreara fant 

ahraar 

feats 24 af, 1996 
Ho Fro AT 8G/Fo Fo 2/1914/aTo 3/96.——taa mea aa afafrar 

MU 1914 FT ART 3 Tat Neda aceaata wlafraa, 1897 BY UTR 6 are Tat 

at 7é wferat aroats Het gq tat afearnt aca, wea area = fant, 

i afagaat Ho Flo Alo 30/Fo Wo 2/1914/aTo 3/96, featH 235A, 1996 - 

#ofahrer & shear F wears, was are ardahs gaa Tost tHst 
at fafrafra aot a fear freafafaa fara aaret g, mate --- 

(1) & farm afcarm acer da fram «1996, Fe TT ATA g I. afar A ea 
farart | 

(2) 4 aqqat F fafafece qa at ary eT 

2. =m fara + sa aH arate aaa wifes 7 et qfeaTaTe t 

(1) “tari srfeare” Rafarra 2, fates acer crea, eer 
at ga faaal & ata dla ae afer fataa arr fafad 

eq Ft oifaraat ate afaart ; 

(2) “fate” & afasr 2, fazer, men -oraat fant, efearnt 

(3) “sored” Safes é, gt faoat B are sar TET; 

(4) “aaa” Jafar’, et fronts atta at we aqafer ; 

(5) “ataferarey’ & afasra %, tat arg cafe fare F vera, a 

front & aettt aaafer art at art é ; 

(6) “aqarat-sifeare” & afanrt 2, fatea saat ea fate 
fafaa eq'e ga are sifeea are afar ; wx 

(7) “staat” tafser’, sa frat saa aT | 

3. Rt faa Boaqare ATA oifewre area Te ATi F fear | AOA TERT A 
aqaat a shealaa fat toa at roc casa fafre eae | Fert ‘ $ 

4. (1) wae at qarg % aa4 fea at maar gah are Atari | aqaia Tt F | 
stent aqadt # sfeafar fadt aaa gear te fedtarrad aot omea — fort trae 

om faett afenre at arratae tart aver weargay | afate aver aterett aframrey | ATE 3 
mt cera et orraat fre x so-freere AED Tra, Arafat faa aT aI. 
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. Bab) & BH lp ‘Pb ble bake Sl Bob) LRA IP BIP2b LRA Ib Dis [psd] 

Je debe lbh PipPjebke ble | Jbblbdh Jibs Ub ht ba bd pjlspis- 

Dibb DbI>b tb lit DIEDIK bib & WI IDbIB ah & QIK Bib bp pyle 
bh) b JeblbheY p DipebS lb JP le pyubie IbD \RsPhS sb [abe] ‘bs Be 
ob Pibkh WWbIe 2 Wie tie WIIb Bh ib & Bis} Patho Bye (Z ) 

| Jt2 Jeo hb 

e ly byb vipnk Je Id YekB Ip Bus B pha WkeP HS WD Je yble Bieb 

WRB BD U Miblls Lb de Volo I> Jil E/T Bh Elbr lbs [2B bBb 11s 

Bib be Iblp bhp Yklbh Ob EB) bbb bh BIbDe Ube AID bk €/Z be 
113 Bib be \Plb DU & Blbls Ph} Yb Bd} BID | Wee DbIR e bd} Bip 

B BID} Ib bp BY bE MWe Ue biphk pep & [elb)b lis 

e/l 1B SRS lbh 1 Qe bbb [bib Wh Le BID DR peu’ 

bb) Leth [pio ‘2 Ee j2 PZ\p2 ple Le Bb) Pejhe Be (T) “¢ 

: ma LWebls Jp) 
dh BIBI tb |pdhI> Ibe Dh DIP bible) bSteh Hab HDjhd) JP B1bep 

(DEP Uelbib DUeRiIK [BIB Ib 1p 2 Be PbIp jple Be lp dr (7) 

‘1 qiblis $1718 Dibsh 22 Die BREIL BE Wd ble Le 
IBl> |bie Bhw | Ueki |p 1PLP Le> Lblbs Ble Elbe Melo DIB ePID LIB 

Bobs Pdbs & BRB pile jade dbp? |pls Baw IB Ike (¢) | 

| bbls De} Bb) )e 

suB pists & both [pGle h jbbih BE ‘Unde Bb dip? YZ Bibd} jk Be 
‘UPL J [PEIBID Jb D1bOlh Ibbie Jplb bDbas Diba klbip [D2 

be B PBlle |b Wj)? 1PbIP Dik bDI> 4 [hb BID Be ‘Uble BPbap Bh Bon 

_ “Wpbie Ip 2 Pilbb bt bb JPRIBID DIB DIPGle jeIbIb yD ‘By jp 

kik PED|K BP ae PRE BP [ble bPbah bib | PB - [Bb ble EO’ 

Bb 2D be BHEBIPIE bPbeh le IB3e Db YPIBIA WIE Dipalp 

Bb bP blo Wed [Pb Bled bP bP Ie HIB BA PLEBIIK [hlblb Ie pe 

. (2H fe [PEIBID [UeBD Dibelk BElob bikk & Bjb) PRajbeh  lo>blioh. 

\RBIB QIeeh Wb bbb BE [pie BPbah bhB& jhlble djb (z) 

_ FBibad Bb dil b> beh bh bS tb lal? lbtbe Wd 2sd}bjb) lak DIB 

bbb bo “elbbh) Be bP ble [able fp (Be Bibbs 1b be [ele bP BD Ub 

Pbjhe dt Ibe) | LIP Phils Bh lb bib oP WSbIbeP bbl Le Blb|_hs 

Ele de dele} ble) lle “pene Bukk} bdk uk Bie} e BIB & BE 
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f Uyd Be 
PRD {pls |e bik ke delelPh OT dk Dib Ibble d2NelPb F 
BP Sir (BER Oleh b lle [Bde] we le} Bio be Whe Ib (I) 

1 Unde JBb Wnlek Me te [Pib} bib) de 2tbabA Biol ble bbl se 
Sth 1wak bby he biskib Jbbit jp bjt bE lbh pba ete (+) 

I ibSieh [dak P Hhalh th Pkjbe Dloklh ibble [ble bhi JBL 1 bb? JD b 

Biblh (Bb) ble bie} bee bby ib beth [pOb bipk & Ibbb} bi bibe blak 
% 9 Dik vb 26ST ‘bhbjhie Pie bob biprik Dinpyeby (¢) 

\liSthh Ibbl@l p Bhalk & Dbiho Dink Ib 

hbk bh B bb Dib>e Rebbe lbh B Leb WE be (te) bik PdfetBs® 1912 
Quek Bibb] bis Bbrb lbh B bS PiPb}he [Dik Dinbjebe (Zz) 

Gre 

I ieSteh [Bb JbGR bib} tb 
BSlebl2 2k Ibe bet lpeb bbl 24eP Pape Tf B EibIy yaBh Vbjhe 
Disk DIB & BE Jbbie [Pbk SPA lbh DiRbIebe (1) +z 

11n2> Tb 2 pape Te 
Abit “2 de dip us Ls (a ID) bb B12 Pile bE lbh B 2bePBy [2h “ilo i> 
Dh J2b Pilkb J2 bBh BRB 2D bis Pojtbte 3 lb blake & ¢ bb} 9 

1 U1? 2hbhjie le pinfeb} 

RE R kibb {ple ep pe Mp ub bib LIL Yplk In foo bby “BE ke 
Dei & bah |bGk ‘by 2 Ile ‘ob PARP DEP[‘ bbb InP BID ble 
jl fle ibe Ike R BBb bb ib delbie ‘aj bij Wk Pubrlik [eibib 
1p ‘2 1p2> bobh bob pik Pbb) 2D Dijbk lak Link & (£) bbb) bs 
“Ibkle = 2IPD bbb RL BIER Ie Wd pe DIRDIs Deal bie bb} & bis 
Elbo Ibis bik & (Z) Bbbl-hA lbh Me BID be Rd |e PE Ob DhLb 

‘giplie (2 Bobb ialblp db Wile cb pis} ‘Ube blbb ele dak (¢) 
| tells je Join Boj ebig 

#o b (2) balk BS Dibtbs Le Bs Abb} 2D Pjbiah 13 (e) 
bbb) bP JhD>b bib>dbiiie JD D/RaJK Deb Pjhlbh DIB (Z) bhe}-na j 
‘pbb Juke Wo bE le jplblp 1B Pkjblkh & (1) bhbj-pe (Pp) % 

[ibe BBik Bee} Loe 42h & 
vk, bb kb) de QDR Ab bh Lojishis 2Di ib bb) BRB BID) Ye BIB 
Wie PySipe dw Iple QU rw bs bibs be JPbke a layin eft (8) 

I Nebtle dp eb PPh ye WOR ‘Bh PRIS QIERIA DJRb B ble} 
Wik IbbIb BE dh Likes bbb Wek) Ble bib kEDIS 2b ‘2 phe Ls [we 
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2 bh be} pile shih bb) bebh lbbjob bt Be ble 

li Bhat | a tye [ea Bh slo} Werte |e lth [Ph Alte ble 

te \bDb} he be Bb ft Bin} Je> ded Bh Ibe Lalpbsebe (6 ) 

Aa Bs do Date Mee LpdbJdD 2b ubR| le bhke bial th 

‘Bjthe we}e Bbh PRR ba BeJb) [tb bare} ‘Qindyebe (8). 

| Bie bhi (ITA) 

‘ele ble (IA) 

* bluppbap (A) 

‘ opmba (AT) 
{1pRe (IIT) - 

it (11) 

. oh be (1) 
aces ——! Ud Bb DBI Ih ISeh 

wa) th Bbbjb) ibhte bee jolt Bltb | ue Hate) DEIP|beb} [lb Bibs be B 

pees O€ Bbjho disklb Ibhke Jobhjle RE lbbis unpijebte (2) 

|1b2 balb bb} & bipd) Bjebie [pbk dh 

bled 2 penb pb) de bth MDH? I 22k lk} biple (9) Dib le FI6I 

bhbjpi Ble bh blish lis Ib Bbjke BD 4b} Qinbjebk (9) 

[ibe pieby [je Lobb Udth bbs Le bbb 2lthdb) Ibhte 

ree |B pele |p) Ubble PElblehls WD ‘De [plsb} OBlb bd) & b 

\palt le lpPb}he Disielb Ibhe Leib hie JB b dhe Loblie deb) del bis Leb 

bik lbp Iplb [Bb bb)’ Bebb pak (2bUe bib B BR Zlhdte h Uelb 
bb) bob bk b)B tb bie bbls bIbR) [bbl & [alle ub dh 2b) 

| Uebbb> J2 b Jbbi Meee Jobb) [Dib bh} b beth |pOk Le jbleS [bth sb 
Dek Leb) Pbjke blnwlb bbl |pulejie db BE Lbhit DIRK (¢ ) 

I diego Lede} JBbe Medics db ode ate (tk) blbb} e IBR b bls Lib 

% Pb ib rel 00% die (ie Ap) b lke BPbIe ble Qk Lah bob 

ele Uh tlt (AT) 

‘QS 2k tpe (IT) 
AB Yet {be au (If) 

(VAVES BIGI 86 “LSAL) 
9661 ‘81 GNOL “ZVD LAQO VNVAUYVEL gig



€-b18 

ences) 

€-lhlk 

V nye - 
(Bb Yipes Lee 

Phth Lb1> Le bIB 

pe} b dep 
Dipd|ehk 

12 
IR 2b IebK fe Dbalh Ih [Re) he Oe) Lelbk DIS IIB ebts bb} bhp 
Ibhit bot MSH bhi bo Bed [DOH Bibbibk & Inbieh) b PPE) bok 
QibkY Ibhie DUbR|ie Bib lable babb) Lb delieh) Lbth ble “6 

1 18 Iodide [2ibbih [eb Sik ke Bab) & RE 118 

{plats Le (eb) Wb oiltbh) bbib beh bb) & bPbIA-b bhekby [buy 

% QIEbe |b BA bbls BabA [pb} & Lkbb} Ls BE Lo Ll? Bp >1pb2 

le bb Ibl> Ik BIBI bb) tb HWIBRE Bh IP) Dinbjebee (Z) 

VBR WB keels ‘nebe hele [P| Ibhie lite hokh ‘2bPDn) b 

Jesh ‘nsBis ‘Slb RA [le 1vIB Be rveP bb) bl>g belek Ibbk DBI 
pe} pb 21> ny bnel ek [Pb) Pindeby (1) 8 

| Un2 pal bd} b Lob Pld) Ib BebIbs Lbik 
MDbIBBP bib Bligh BR Abhi + DIbRIe bbb IDOk Seep Bipik 2 
Ie bihs th BE [elt Babsh th bhBOA b pbs Bb} Ht [ebb Pelbs Dloktp 
leh IDbR|Kk bk Ib DIDIER lie DIADIEK eos. (ET) 

12 pls ip aig Iikb) bblh bd B lik te BA je Lae 

Be bbb wale Zl bb} eb) se Ipek jpe) DinPJebe (ZT) 

1 durblis 
41> 2 Be pyehie pepe “yp pts Ibth) 12h PBs 12 &BE bla es Bibi 

bejeh idbb} bib I ibble te bbe Bk Dykjs lal Bk dle Ueblie je Bib 
bebe} Je bd} Dik oR OT bye Bible lb BDIOT dh LIP bbb b Bis} Leb 
Indbb) bn eDilk b Babsh oe fob Dinje bh (01) bbbj-be je Dieniie Bree), 

IPOR EP DPIPG Lb Blk [bible B Blk BRabth Dinbjebis (11) 

[halt hedh dite tele [P@k tb ek bab} (A) 

{ bia? Ie [3b “b both [bak (1A) 

* Bey (HT) 

243hR Rbk bb} te path (Rae (IL) 

S Piel {PGi Bb fee ait Be (pipe Se den (1) 

TIbB2 22M hy bo lble Like Lk PBJibsh| Pimpjebis (01) 
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SHIT DIT ASA 
ay wet AAT 
ORIl-3 

TTA TE RAT 
ait aqafaant 
& afer WUT: 
aTaTAT BAT - 
atd-3 

820 HARYANA GOVT GAZ, JUNE 18, 1996 
(JYST, 28, 1918 SAKA) 

10. 3a frray & fet stare ar seter wet re aqaftraret are 
redt meq Theat fafa sag sare aft srren ia mer aa afafrom, 
1914 tanr(6) afl amar fed eafer arr fea oraad 2%, ayz 
ae saa afafran @ adhe oatral w fat fear aree F freq Ft F 

fara ta fied seecn arr wqaferare are cast we aE aorfl Tania 

amad eafea aren afer war aaret Myo aatt att garare & aaTer 

aeat aey satis aver fast? et anqea far 2 aor arena wter rant, 

wet arait 

11 (1) afe aqafrard saan sa ar afraat seal areas afar 

aa front & fret soar area avd aaaftr a fret frarat ar vector 
wea’, at waar srfraret, fart wer artaret 1x sfrge cera srt fart 
at ag av fraat attr waar fafa a fat ora eae vas array 

oT wads, va ataqafa ste ae waar? | tt feafs HF aed Taga 
& after etga: ata feararaar ate agate ga: tral arm 

TAH BY Ee gift afer afe ave aga: dant $ ait ad FRET SIGNET 
aah faa ait gr! e 

(2) wa-faat (1) ‘gaia aqata ate ft art at feafe x, frre 

7% oe-fraa (2) Fatt ard fet wa age cat aT xe feat war, TART 
OITA 

(3) sa-faar (1) % TTT mata wie wa-faam (2) ¥ mite waa 

Ta Bl te wer at feafa F aqui ard waar aaa sa aTdat Ta feats 

a, dfaer ufa at aaa aft ar aaa, Ve aT aT at, TT BA gar ne 

warerer fret Ufa Bat STH AT ATATT FT aman ate a, aftr 4 
et ewer AT. arr | 

12. (1) gdadt front # sree FH firdt arte sa ea Laqafa 
qifaart mace arerea fafoa aera st qcsrer (6) 8, sa Ft fafatase 
at rae Faq Aer adr Fart wofaat cast F fart sar waeiferet oA 

(2) afe oa-faaa (1) # fatece aqua vet Tet tare, far aT 

fedtat Fred ves & fet ort atonit & at ag wafer fart 

fran erer aqafer sien ar at Fer Svat F fort orqarfer ore gt at 
area fatt aarast amar git wear HTT BT ewETT ae 

668) CamScanner



HARYANA GOVT GAZ., JUNE 18, 1996 _ 821 (JYST. 28, 1918 SAKA) 
nd 

(3) su-frar (1) Bonita spats ore act e far ere Prearqae 
Brit :—— . 

wyatt sy stafir ale ey arf 

(=), wradq stants # fir 100 8TF 

(@)  atfee oearftr | Lo) 60 BaF 

(7) areatfgas srqatfer e256 BUT 

(3) afta aqarfer oo, 5 wat 

13. aff aq front F ata arti at aé aaafta Gt ony 2, faqa a wafer #7 
Sets AMA awe at wet & oY agate srrfiraret ge fafafer age a mae afeferfr re 
TT BT TC Rae 2 ETT gga BTA TT aT fTATe BY arate at fafa any “ aRI—3 
OTe HT THATS | 

14. 3 fraat arate dare aa cea faarr & fat aarti aren een gras fear 
frat st srrar freee err awa waar ofa fat ener ay sada =F feat 
sera fear Birt fh ak fra oft ere Pt whe eh a Prem a ATE TAT 
wort test Safer, adi avi 1 aqafaerd gran & fat aif aver : apes aatad ae | 

Co 7 oh AUGm| qa Fart F fara ewerx rel Ee a3 

15. Galt AT aa frae, 1966, Raw ser afer usar frefaa faraa | 
fet ata & : . . 

TU FH TTT Three Pract F melt frm aE me ara TE 
ar arial a fraat Farqeq saat % met fear marae naar at ae 
waaTeY AAT MEAT 
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® 

1.412 balb bb) bIp>) Pb Bb Ibbt Boytb ‘Dyrd) inp pein 
bb). wb both Pb} 2b bb} bin |mebhR te ‘PIG ‘bbbinle BA bop 

blisb Us Wb [rojubhil; Rh Ite Dbjhe |p, IP) Penk P12 beh Abie Bs 
Dh beh elt ‘Pblhe Diohlb dU [Pele LHS dh Vibbjebn’ (sp) 

| Lbt2 tube? Ih bSbh [poh 2 he D2 whieh Pejry 

BD) BIPIB DIB Pen) HbR} bbl bk & bls) Palo} P whale wb LbPelhe pis 

rib Ibbi [KiDbH|e bhi ibkit B b& bebbjhe DInDIELB (2) “Ff 

| lb> DJkD)K Bobb kbp Loe bbibbie 21h Jesh) e Bebe 
(DIRD}s S Le BID bE) |e bhy-——-——|b WPL PindIebe (2) 

2 Sh tb Deibe 112 

‘wes {Pblb [bbh} *2 poe biphh ajo Je poe iy 21> B 

B Dundjebe papieh Dik & Debke Bb Jp DIB rep () 

: | 42 
JPb JeBie |b bath WOb BLK bak [P) blbB)b {Pb bld|> & Bible [eb bP 

Dik TE b lbh Bhs Le pe Bpep Boh U2 mlbeje} bb) & Bible |b ep 

—B sb1bd| Dajte’ Ble |p J212 eBS  Z — 

UALR 42h 2IeRilk Sibi bobh |pab 

& bis [bby pb be} bab bb) & both |bOb bipke & {uthby DE Db bink 

29 Dik ie ‘L681 ‘beb\Bik BR belt |e Pele biokib IbRi Jbitiie tb 

BE lbki DipPoebr [bee Die jis Ble Je Bjebe | 2 ypb Loeb 1B bbs 
2h JD IbB Jbhsbh) PEJbIH Pbk BE ED) wSkh [pak eb spleblP 
2ybJbjb} bt Apbbte 1 ebb BID Bbb) BEY2 BIRDIE perp 1 - 

——: 2 Dh2P Bb PBJJhob} DIB SRS deieh 

| Mele Use) up BR} ——— bib sb 2 
bh 12 ,DURPyebr, Liknh 2b BS Bis} ; 
{pibb}— Ae 2iteah 2BB dL ke (2 un ids (2B, 

biksh be BRE pl}) bibbold  Uolb>JB 2bkwbbD Pb} 2D Bk 

Bk} ds 

[ (€) $ web) neyel 

bk 
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dalhIPHOE °° ‘bhob} (Z) 

2PIPROE °° Z> (1) 

—ilbbp 
IP b lee Lbdikh Ib de Lue aes (pe) 121A B debe bl be) BBIB oe LbDILle 
Digje bie Bbjho piskib dbbk JW bHA lbh DipPeby °6 

‘1 BBls Dlkb Bbo (bihd Biblb bb) % be bib blb 
4 bile IB b bls 2 IDR Ibb blod [blb? h phlb & bilo bb >h 2B Bb 

| Lub Be bibk 

Ie RIRh ltd} Ibhik POT jpb) bake lbht 23ikibbisibh ‘bb} BB 

beh [Pah Webbe ree {Ph Injeb} ie bie th be ‘bis’ Jbihd [ee) bbI 

bSibb |bak Balke bioblb Ibkit | behe| te PRE Ibhk Dibbehy 

a | Jueeee” DI b>} 

le [leslie hale Ibe wbisDby te bIb| Lith 32h tb Db>b bik b bibs bpp 

Ibbie RE Lo ‘b lb  bhpan w lbbb} Di Dibb bia w ‘ FIGI ‘brb) phe Pk 

hi blinh Bbjhe Disb Ibbh [Dike RE lbh DIRBIBEK  °/ 

| Ueblis die) [2b delbis 1 bdehS ete |B) pibR) ob [bbb bis b 
HSD Inlh>)2 2B kb dale LB UB lke el>b BE pliable 2 IBGE bib blk 

(1h bok BB pis \khi2 (PF) 

type (£) 

Iie dere BBR ale her poe  (Z) 

[Yu 2b eh [pls Be BRPRIPROT DU lb lebie PAIbI2R 

P \plle 2P ai PBB b Olle ed b lis Ie) bbls) Bis’ Yek kB (1) 

= bab Bb 
Iejok Dibdbe ub Dibis hale [Btb) bib) Dbdhe PpJbjbeL} bb} & biol 
Lobb [pO Dblhe DiobIb Iehit [DERIK SPA lbh DindIEbk  -9 

1 112 2b ap 

Ih Beye bib Jub PYADE [pb) Wl BS IRB AED oe Wel 2b RIK Lab 
yUdbha |e Usb eve [ule Ba)lebis PEPb) be fp) te Leib 13ik Wee Bb |ph (2 Lpb Bue 
flak), ‘Dibih #BE BRS Bl}) le WolhJB BbIh bh “bipR) —-¢ 
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824 HARYANA GOVT GAZ, JUNE 18, 1996 
(JYST, 28, 1918 SAKA) 

(3) : angie yo dentret 

(4) a: FAAT ; Jt. a0 adtfrez 

(5) faeaz ar . .. 80 4éniraz 

(6) 3 are art ..  30%éfET 

(7) ama at «308 R fee 

Sa aa, fy aaa Haat aoat gas ates, ga awa arate 
aa ® after offer ats fears 

10. aqafrart, saat aferat waar are arf sas Ze aeIZ 
frat & aa fema afar ara aqalfea ara ae sfeat & faa frat 
Tea TWAS el TAIT | 

11.  aqaferare, fate a a fate earaft & fart art FA TUF 

wate art afraret ate arfacai at feet wer ad art oe gee at aa aT waar, 
fat Tea a afafer al wear 

12. Waafamd ca wage Tet aT ME veel Fl gar ales, 
afaatfear stea, carte srfsanfeat & faaat car fafaeat ar area ata 

“13. Sta aia acer eta afafray, 1897, A arr 6F att 
amvag feaal wadia aeel weed & fedae cea a aa gia Gazi 

Te Wofral a aaet apt gars aead Raat F faa aqufaandt & ater 
rand & | aay Feat aCe: aars alors, Fert er et eae rote 

HY tea | 

14. aqaferarés cH ast cam frat ag va fer me Te A Fol 
THe ae afeat F, fre wa Ta I far ag sqm ga Ia’ fafatave 

aht 1 sqaferard ta waar cat aret st at frews, Frege BAT 

15. aqaferrdt wn frafaar-doht war frat cat we, atte ats 
wa att Te wodl Fa, BI srt a. Te Tofeal st fafarr fret, Tort 
cast fat wart are we watarr car aes cast F fat seat Fat 
T] Wat Ta ear a Ga wets vofsrat cast Tee, Tafa fav oar 

16. wqaferaret area wet me fafier afore, freee Tar AUT 
ca eq afrnfat car aaarfea are fare faeua ta ara Ff mifaaer aT 

aaar & wat saqaa amat ox faving F fae some erage TEA | 
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HARYANA GOVT GAZ., JUNE 18, 1996 825 
(JYST. 28, 1918 SAKA) 

17. stqnferarct ma ar & chia aay mdse att ak fafirar [wedt 
wre Repay aH ahs wrt aa eo fedld afer Fda alt seem wha 

18. (w) sraafte dee arcu ata mf, 1914, 8 opter are 
ag flaat & sete erg Baile uy ver Grail oe alate & saat & 

mets TET ER ZI 

(s) war ahatua wir Gadt G saat Bede weareaae ae 

weal te MST RE ae a, oe Tatraney gar weer ae WE UAT Se afer agi 

Tt ena, weet casa wr omfiem ge: aor fear aren wR esr A ge 

ef, afe MEA, wanted? A age We TTT 

19. fargt spfrs avert, acu Roe w HU Wa A ael-at 

mi wey feet F aT se, ae A og, GAR Ha arard wdeneat wt were 

waa aig adi He a eee, F GRoeaeeq Bqzalrat Ft (gg alfa at 

Tears & feed meme cee at MAT 
eo 

20. ofa. waafeaitt an ems & waa v4 wm writ ara sg art 

feet ofr S dre ge fda wat vant fae oy F fara Fon vert aa 
Rat MAN w Maer FS fereria, art AA Sse Bau B, al SB VIS BUTTS 

art frame es sia neq ai fifge Ran atear wat ea wen. fae Rene 

et faviy afr wat Dat gered ua wrerwre atte 

Tay alan a, ca fea ge gereret TARA WOMTRP A we 
at a aferat at safeafe a ga fate ye geatere fae \ 

aratt waaay 

1. BRAT -—— | BeATAT — a 

aI we ees - esernra 

fafa seinen min trarantnt tan tea ~ 

qa . vienptecvintwacenisewrnens 

2. KEATGTR : pins. eveuriesteresirinestes : _ 

HIT _- panes waneeens 

fafa _ --- 

Tat , “ «as 
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aia 

De BRETT seers etter erates: ar ee antee 

am perenne eee eye er) 

ferfa sha ee) 4pGy RonTR EET AAT Via Oe 

Tei e-demmes pees th te -qe ek beeps Greene 

PP ca OS at a 

ath mereemeraemeneeimaraenae ot 

fafa = —---- — 

‘ arate 

— fearon creaate, & fete aT FT 
ark & 

* HA os - 

fafa — = oye 

ran | 
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Wer q 

wedy uagt at waafa 

[afaq frat 5 (4)] 

nirarg 

wyhea kem——— — ——— —— aqafa det ————--———- 

oT et at fafy— ——.— — — ort wet ay fatfa — — ——-—-—.—. 

ayaa se aT Tay aT — —-—arqaftaate ar are aa car Stiie 
_ TT ee ee = me a ee es —— 

mate fare % fart ore at af ——— eral fra % fre ore Stas — 

afaqhaa oa at frac fae & fae onfsafaa ot ar aac Fare fer 
aaa ore ar Te — == — — arte are ese ae — 

maakt Tat ait # ata few aaaftaere TA THT F A fea 
TT FUT feats — — —— _— —— mt arent feaia—- — — --— 
a afsafaa wat aar faded F % oafrafar wat war fracaay Fe 

oita wet eq ot ait fafaeee meta wed au sh wrt fafafaee 
wat 7 aod qa at aqafa | wa Homo aaa aT nani 
a art 2% 1 a ary g 1 a 

fatwa, aeez waa fart, afer, Faems, Wea Tet. Fear, fran, . 
Sng | HTS ' 
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' 

wet 7 ' 
yey 7 

Sy TeqT WAT Va 7 AST | maT a 

[afag fama 7(2)] [afac farm 7(2)] 

aqata Wen — — — faary—-— — aaatta axal—— — faaite——— 

# una waafaurdt at——--— aren wqaftarT at—- ——— 

at afenat/armre afta it~ — at stfaaat/atrate aah ft — — — 

at, BAH ater, waafeardt state a, zs are, AqaRaare FY AK 

& ate fafafer sal A feata-~ a& ara fafafece sat 4 faate -— 

fens Sarg gh os ct Foe ee QS ee 

as golaat maga A maa a an aBfeat sng A ATA ay 

ardt = 1 er (co 2 

wat ary a wai # ata 

BEATAT — BRaNAT 
i 

ary fear afar, neg faata sfaardt, 

faat aa frat 
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(freer qa) 

ast e fat we 

1. ater SPAT Aqahaart faa ae F 
aaa dt one afes wie area aval Hea | 

2 rer a frat aaa farafafad 7 
arate SAT HL ASAT TAY THEM, Tel Tat H faa wafaea ata, 7 
fafa HAT :—— 

1. UE 3070 Ato 

3. AT 30H Alo 

5. facat HIF 30 Fo Ho 

7. PATAT 30 a0 Ato 

“2. 

4. 

6. 

ara adi onear att TK 

afar aca dy tre ata 

at Ha 

FAA 30 Fo Flo 

HEAT 30 F 0 Ato 

INT HTT 30 Fo Alo 

3. Mer fad wrafrerrd cH fea a ate a ofan vost aal TesAT 

4. AteT w faa nqaaare afearear svat. aeaterat ar saqaT FY 

sfearar acca aa fare, 

1996, BIE Baad, HCA IM TAG, aa wz faa a1 air | 

ararer crag. frat t arg frat afar aT, 

5. FIST Bhat waaferart wT TT wet: Weal wet aaa | 

6. BST F fae saqafeararet qoat om qa arated & fad fas/errar— 

are ar afsaren ar faemlen Tere BI TAT ART BOAT | 

7. Mer S fet aaalaandt ant ce aaah sa eafea st fear 

fae ara drm, aria wer aa are 1914, 47 arr 6% mitt fart 

ATeE # freHae Hea F [AC ama & | 

8. ier # faa waater at aaha at varia oz, weak se cree THs 

Te HBlagl HT aeqr AIT wofaat ar are var freq at farafrfad So & Ae 

qraa fear afanret Fi afaa Fz : 

1. ‘EST Te UBAT. BT ATT 

2. wast Te awfaat at fren 

3. THeT 1A HOfAaT FI UIX-- 

x 
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a - - = pe ey gre 

a HET he feo waaferardt meer cert (aur é Prat war aT afa— 
arleat ar fran, aera grad faare, aferint, cre faaifaa fot ae arise 

arr fae a aeH net wast 7, are aT aay, ars wrarfe ast veer | 

10. wqata staafa ey carer cater & faq wpfaarty at 

aaater afraricar wat ara weer Tretay afar aT ae ear I 

a 
11. waqaa feat rat wr setaa fae ary oe aaa vas BT aT maT I 

aaa 

[fat frra—1 (2)] 

I. frat ararar—— 

1. Siar act, GAC, Marra, Sar aay, aT fe arATAT faa # teat 

z 

2: Stat AreHa, AUS ALA WAT ASH AST. 19,200 WT 1,93,889 
a 

3. ALATA WAT ASH ART 160 F 203 WX GAH TIAMAT AAT I 

Il. frat waarae— - 
] 

A. aaa adr ae saat aera afeat, aia zefl, TIAATAT, WT TAATTTT 

fat a Tate | 

2. - ofeadt aarar aet HT eT ATeA AIT FIT ASH AEC 50,000- 

64,000 | | . Moreen, : 

3. ASH AC 50,000-64,000, AA HASH A 2000-73000 | 

4. ASH AX 50,000-64,000 Aa Fl ASH AST 73000-107000 | 

5. faaraa ara we Far aH | 

6, Ofer AMAT ACT INT HLH ABA TSH TX 3000-50,000 | 

7, watt Are aR 40a WAT | 

§. fafdn Aaa ase TEX 30000—500001 

9. agdt ge rae Tare fraiet TH 
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VI. faren watra — ' 

1. UA ARR TT Ge RY meen feat arg. aed of Coren etter 
W Ugat gi 

RB. AAY ART aT Tet rey Bere RAT ter AAT aT AIT enfae &, 
w fre calor Fo oect FI , 

VII. fare attca— 

1. aqRT ARK RAT Gast eels afeut wt (eer aii H Tyal A : 
TT wel, Fae, Qeae TTT Gta aT fore ave aT fea Re : 

t 

2 amt ART aul ma ott teen erie FRI 

VIII. Ferert CER — ; : 

1. fart amt ne sit 

(=) qe _ 
(@) atémena (afeoragx). - 
(7) we sat (RR aT) | 
(3) ag eros 
(2) earat - aes Pte tae 

(8) anager de OE 
(#1) age 
(%) form 
(A)  adlege 
(z) faesraa ta 
(5) Gaiara 
(=) factaze 

(¥) stage 
(T) weagigr 
(a) weaat 

(a) sacar gE 
(a). aia 
(3) ‘Veet arr 
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a. wet og afgat 4a eat ca et aman afer 

3. BAL HET aT Maw met or fae Cee A fers HI 

IX. ferer ofr: 

1. foray ofex wh ae) Ee erat ret tt 
( 

arma HI Tat Ga TF ast aad 

X. frat adeang : 

1. wea afer wat se et agine alent, ott forer HEANG F frag 
a 

aM Het aml at ot fue aRany FT fear Tt 

IKI, fos frarat : 

1. etfgat afear , 

@ 8Rre ATT) . 

3. wea are ‘wat Sa Mt rey a fererr Fears Tet a 

4... OWT Age gat art oT fier Range A fete El 

XII. fae tarare : . | 

1. aqal net wat an wl agian afeai wt faet otter % fean€ 

2. afer atat | 

3. OTe ATT GY fra Gtalare a feta FI 

“A MOTEL EL eater 49.40 ae frat wilaae a fer bt 

5. Gil tat wat wa wh fae Gitaralc a fer @ 

KETIL. foretr qetrat; 

—
_
 

. 
» 

» 

wea Mla Tat Ga Hl WaT | 

aranggy, aera we 

sorte ea | 

eteaett efter, cit fact ayttat a feta Bt 
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[ Authotised English Translation} 

HATY ANA GOVERNMENT 

FISHE:..2S DEPARTMENT 

Notification 

The 24h May, 1996 

No. S.0. 86/P.A. 2/1914/S. 3/96.—In exercise of the powe!s 
conferred by section 3 of the Punjab Fisherics Act, 1914 and section 6 of 
the Indian Fisheries Act, 1897 and wilh refercnc: to Haryana Gover nment 
Riskcrics Department Notification No. :S.O: 30/P.A. 2/1914/S-3/1996e 
datcd the 23rd Pebruary, 1996, the Governor of Hayana heseby makes the 
following rules for the regulation of fishing in the public waters, namely — 

4. (2) These rules may be called the Haryana Fisheries Rules, 1996 

Q) They shall apply to wafers specified in the Schedu le. 

2. Inthese rules, unless the contex[ other wise requires, — 

(D “Auctioning aut horit y”” means t he Diicclor of Fisheries of any 
: officer authorised. by {he Direcfor.in wiiling to hold austion 

under these rules ; 

(2) “Director * means the Diicetor of Fishcrics, Hai yana. 

| (3) “Form” means the form appended to these rules; rt . 

@ “Liconce” means a licence issucd under theee tules 5; + 3: - : 

(5) “Licene:e” means 2 person in whose favour-a. licence is issued 
under these rules; 1 23 mr ; . ay . 

(6) “Licencing Authority” means the Direcior or any. officer 
authorised: by himin wiilingin this behalf; ard” . 

. (7) “Schedule” méans a Schedule appended to these rules, 

3." Fishing in-any of the(waters spccificd inthe Schedule shall bi 
Prohibited saveunder a licence granted by the licencing. authority in- 

" accordance with these rules. 

4. (1) Onor afier the first day of Julyeach year,the © auctioning . 
authority, shall put to public auction, the right of: fishing in any water 
specified inthe Schedule of portion of such. waters. The auctioning auth- 
ority. shall by; assisted by(he Committee consisting cf Deputy. Director, 
Fishctics, Fisheries Development Office:—in- char ge of the Distric! con erreg 
arcof the a¢joining. district and 4 representative of the Revenue 
Depaitmert not below therark of a Naib-Tehsildar. No person shall 
bs allowed to bid urless he has deposited ay) amcunt as ‘specified by sy 

‘Director, Fiskcrics in Cash as carrest money withthe auc’ioning authority, 

\ 
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(2) In case the ‘highest bid at the time of auctionis not of a Pisher~ 
men Go-operative Socicty registercd under (he lawrelating to the re- 
gistration of Co-operative socictic¢for the time being infor ce, the auction- 
ing authority shall not accept that bid unless the samc is at least 10% more 
thanthe highest bid of the Fisher mn Co-opcrative Socicty ; 

Provided that in case the highest bid is belowthe average of the 
contract amount received during the prevous thtec years the auctioning 
authority may not accept the highest bid or the bid, of the _-Bishermen 
Co-9 per ative Society, asthe case may be, in which case the fishing tights 
will be re-auctioncd. , , : 

(3) The amount of earrest moncy depasited by the unsucessful 
bidders would be returned to.tkcm as soon as bid has been accepted. ‘In - 
the case of the succesful bidder theamount- of earnest monoy may be 
returned after the issuc of the licence. . 

™ \ - 

(4) The auctioning authdiity may cancel the auction if the bid offered 
lis not reasonable ; in such an cVent the fishing may be done depaitmentally 
or on loyalty basis. 

5. (1) The persans whose bid has been accepted shall pay | the 
amount offercd by him for fithing in full at the time of auction o1 shall’ 
pay ore third of auction amount at ihe time of auction and the remaining 
‘amount within 30 days from tkedate of the auclion.In case of failure to 
deposit {he remaining 2/3rd amount bythe bidder within the stipulated | 
peticd of 30 days, the 1/3rd amount deposited: by the bidder at the time of 
auction shall be forficitcd.’ In ‘case where the bid amountis  lessthan 
ten thousand rupccs, the whole: emount shall have'to be paid at the 
time of auction. aS oS as ° 

(2) A person, in whose favout the auctionis closed shall. at. the 
fall of hammer, also deposit withthe licencing authoiity ar amount 
equal to 5% of contract amount as. Cash security for faithful obser vance 
of provisions of these1ules ~ and tems of his licence. If the licercee 
commits breach of any terms of his licer.ce then without prejudice to any © 
othez -action that may be taken against him,thke cash security 61 such 
Portion thereof as the licencing au hority may.deem fit, shall be for cfeited 
to Goverr ment. eee ; ok “ 

(3) After the payment of the 1/314 amount the lictn.ceé shall ful nish 
an agieemert decd in Porm’ Atothe satis action of .the licencing 
authority withinten days fromthe date of issue .of the acceptance of 
the bid. , , tas 

(4) After depositirg the total bid amount asrequircd by, sub-1ule 
(2), fur nishing the cash scomily asrequired by sub-rule (2) and the 
agrecment deed asrequired by sub-1ule (3) ‘bythe licercee a licerce in 
Form B shall be issued to him. 

(5) In case the bidder in. whoge name the auctionis closed faiis, to 
pay the amount due from him at the fallof.the hammer ot the amount 
of security rcquircd to be deposited under sub-rule (2) or fails to futnish 
the agrccment deed asrequired under sub-1uk (3), the auctioning authoti- 
tyshall have the right to forfeit the earnest morcy, the 1/31d  amountr 
already deposited at the time of auction and(the cash sccurily, cancel the 

Payment: of 
amount contract, 
Secticn 3. 
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—— 

bid, re-auction the fishing 1ights and also debar such a bidder from 
bidding for three years. , 

6. Alicence granted under tule 5 shall, unless sooner determined, 

remain in force fromthe Ist Septembar, or fromthe date of its issucy 
whichever is later, uptothe 3lst August following. 

7. (2) The licence ot his agents or nominces shall not | fish except. 
with rod and line and hand lire durirgthe close seasonfrom Ist July 
to 31st August. 

(2) The licencee shall fish eil her’ personally or through suchof his 
agents or nomirces as are provided with permits in Borm C signed by the 

ea) 

Fisheries Development Officer concerned. _ 

(3) The licencee shall not either personally ot thtough his agents 
or nominees fish in any water Clos:d for fishing under the 1ules made 

under section 6 of the Indian Fishetics Act, 1897. 

(4) The licencce ot his agents ot nominees shall not use for. fishing . 

any kind of gear except those mentioned below ;— a 

(i) Nets of all kinds not having at any portion a mesh bir measuring - 
Iess , than.4 cm. from knot to kiot of (16 cm. © “all..- 

- around. ; ‘ 

(ii) Long line with hooks.“ 

(iii). Rod and line. 

(iv) Hand line : 

Provided that no gear except’ 10d and line ‘shall be uscd in the 
waters within adistance.cf 200 me'ersoneither sides of bridges and | 
head works. 

(5) The licencee 61 his agents o1 nominees shall not elect .or cause 
to be crected any fixed engires («xcept in the case of stake nets when they 
aretemporcgily fixed in waters fot use in conjunction with drag 
nets), dams or weirs for catching fish nor shall be use or allow his agents _ 
or nominees tho use of the poison, electric current, lime, dynamite or 
‘any other noxious or explosive substances in catching ‘fish. 

(6) The licencee shall be bound to show. his licence on demand. 

to any person who is empowered under section, 6 of the Punjab . 

Fisheries Act, 1914, to arrest. without warrant: 
/ ‘ / ; . 

(7) The licencee or his agent or nominees shall not catch or expose. 
for sale or barter, fish of any of the following species below the length: ; 
of 30 cm :-— 

(i) Robu 
“Gj Mrigal 

(ii) Cala 

\ 
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(iv) Mahaseer 

(v) Silver Carp 

(vi) Grass Carp 

(vii) Common Carp. 

(8) The liceneee shall not transfer hissights and liabilitics under 
the licence without the previous sanction in writing of the Director. 

(9) The licencee shall maintain a peimit register specifying the 
names and addresses of the persons in whose favour. permits have been 
issued for fishing within the area. covered by his licence. 

(10) The Jicencee shall maintain a daily register showing :— 

(i) Weight. of fish caught, purchased and sold ; 

(ii) the gear employed. for catching the fish ; 
oe eae ? (iii) the varities ; 

(iv) location of fishing centres : 

(v) wholesale and retail prices of different species of fish. 

(11) The licencee shall send a monthly statement regarding items 
mentioned in sub-rule(10) tothe Fisheries Development Officer con-. 
cerned bythe Sth of cach month following. that to Which jt relates 
failing which alatefee of Rs. 10 per day will be charged for a period 
of ten days and will be recovered from-the security deposit. If the state- 
ment is not submitted by him during the aforesaid period his licence may 
‘be cancelled. 

(12) The licencee shall not charge any commission for the. sale of 
any fish” which is given by the Fisheries Department on its behalf. 

_(13) Every licencee and every agent or nominees of a licencee shall 
be ‘bound toreport to the Tehsildar or the Deputy _ Commissioner 
having jurisdiction within the area of the Fisheries Officer concerned 
any iofringement of the rules that comes to his notice. 

.8 (d) The licencee anal) not be entitled to’ claim ‘any damage 
or compensation from the Go ernment for any loss that may be suffered 
by him, dueto floods, pollution, slump i in prices, litigation or any other 
cause whatsoever. 

(2) The licencee shall not be entitled toclaim any damages for 
loss which may occur to him inthe event of any action taken against 
him by any official/officer. of the Fisheries Department for breach of 
any provision of these rules or of any term of his licence. 

9. The Director or any officer or official of the Fisheries 
Department may enter any premises used by the licencee for assembling 
or storage or sale of fish for the purpose of inspection of the record 
of fish. 

_ Licencee not 
entitled to claim 
any damage trom 
Govyeroment, 
Sectlon 3, 

Inspection, 

Ssction 3, 
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_ Forfeiture of 
apparatus and 
Fish, Section: 3. 

Cancellation of 
licence and reauc- 
tion at the risk of 
llcencee. Section 3 

Issue of licence 
for sport. 
Section 3. 

10. All apparatus erected or used by the licencee for fishing 

in contravention of any provision of these rules may be seized by any 

person empowered under section 6 of the Punjab Fisheries Act, 1914, 

to arrest Without warrant for offences under the said Act. Any fish 

caught by the licencee by any such apparatus shall also be liable to be 

seized and forfcitcd by the person empowercd as aforesaid and fish 

so forfeited shall be auctioned as early as possible by the persons who 

forfeited the same. 

11. (J) If the licencee or-his agent or nomince commits a breach 

of any provision of these rules or any term of his licence, the licencing 

authority may Without prejudice 1o any other action that may be taken 

by him under these rules or apy provision of law, ‘cancel his licence, 

In suchan event, the fishing rights shall be put to 1e-auction and the 

auction together with loss, if any, occurred to the Government. due to 
Te-auction. . . a 

(2) In the event -of cancellation of the licence under sub-rule (J), 
the permits issued under sub-rule (2) of rule 7 shall be deemed to have 
been cancelled. : 

(3) In the event of cancellation of the licence under , sub-rule (J) 
and permit under. sub-rule (2), the licencee or the; permitholder, as 
the case may, shall not be ‘entitled to the refund of any amount paid 
‘by him to the Government towards contract; amount or by way of losa 
or damages whatSoever which may occur; to him. 

12.- (J) Notwithstanding the provisions of the . foregoing rules, 
the licensing. authority. may, on an _ application submitted to him 
in this behalf; grant to the applicant a ‘licence for -sport only in 
Fea) on the conditions specified therein for fishing with rod and 
ine. PRT eS Late : 

(2) If the licence referred to in sub-rule (J) is issued" for. fishing in 
- any of the waters already auctioned, the licencee who had obtained the 
licence through auction shall not be entitled to claim any compensation 
or damages on account of the issue of licence-for the purpose of sport. 

. (3) The fee for the issue of licence under-sub-rule (7) shall be as 
follows :— 

_ Period of licence / oe ' Amount of fee _ 

@ For one year licence 4a Rs 100 

(b) Monthly licence °° ~~ .. Rs. 50 

(c) Seven days licence ae Rs. 25 

(d) Daily licence 4. Rs. 5 7 

licencee shall “be liable to pay tothe Government all expenses of re—3: 
a4 
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13. Ifa licence issued under these rules is lost, mutilated or 
destroyed, the licensing authority may, on receipt of an application 
in this behalf, issue a duplicate licence to the licencee on Payment of a 
fee of rupees two only. 

14. Nothing in these rules shall debar any official or officer of 
the Fisheries Department or any person empowered or authorised 
by. Director from catching fish of any size of any specics at any time of 

‘the year by any method for the purpose of research or development. The 
li¢ence shall not be entitled to claim any damage or compensation on 
this account. , 

15. The Punjab Fisheries —_ 1966, in its application. to the State 
of Haryana hereby repealed : 

Provided that any order or action taken under the rules-so. repealed 
shall be deemed to have been made or taken under the: corresponditg 
provisions of these rules. 

) 

mm 

Issue of dupli- 
cate peniet, 
Section 3 

Officers and 
officials of 
Fisheries 
Department 
not debarred 
from catching 
fish. 
Section 3. 

Repeal. 
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(TYAT. 26, 1918 

FORM A 

[See rule 5(3)] 

Agreement Deed 

This deed of agreement maile on this———— day 
__- ____ __hetween the Governor of Haryana 

‘Government’ of the ono part and Shri—— 
+ —— (hereinafter 

of- 
(hereinafter referred to as the 

resident of ————— 
referred to as the aetiee) of the other part. 

The parties do hereby agree as under :-— 

1, The Government hereby. grants to the licencee a licence to . catch 

fish in the public. waters specified in the Schedule appended to this deed, 

on the terms and conditions, contained in this instrument. “Nothing 

in this licence shall authorise the licencee or his ‘agent or nominees to 

fish in any water closed to fishing under the rules made. under section 
6 of the Indian Fisheries, Act, 1897. : 

2: The licence hereby ahiiited is valid for the period from— 

to but. no fishing except with rod _and line 

shall be allowed during Bere from ‘Ist: July to 31st Anat of the 

year. Beth F 

3. (a) In consideration of ths geant of th licgaze by. the Govern- 

ment, the licencez has paid to the Goveram=a the sum: of Ree ———— 
the receipt whereof is hereby acknowledged. eure - 

+ 

(b) The lizzhze2 has frais: i s3curity of Rs. a Se 
(5% of total amount) tothe Goveram2at to’ g'comply’ withthe terms and 
conditions of the licence, ; 

4, (a) The licencee shall be entitled to fish petsonally or “through 
his agents or nominees who have been provided with written’ ‘permits 

‘ signed by the Fisherjes Development Officer of: the districts. 

(b). The licencee and his agents and nominees shall be bound to’: 
show on demand, the licénce or the permit, as thé.case may be, to any 
‘person authorised in this behalf by the Government and to such-officer 
as are empowered under the provisions of the Punjab _ Fisheries Act, 
1914 to arrest without warrant, 

5, The Director. of Fisheries Haryana (herinafter) referred to 
asthe “Director” shall have the right and authority to issue individual 
licence for rod and line for sport only and the licencee shall not be entit- 
led to claim any compensation on that account, 

6. The licencee or his agents or nominee shall not uso. any gear 
except the following kinds of gears for the purpose of fishing : 

(1) Nets of all kinds not having at any portion mesh bar measur- 
.ing less than 4.cm. from knot toknot or 16 cm. all 
round, ‘ 

(2) Long line with hooks, 
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(3) Rod and line. 

(4) Hand line. 

~ No gear except rod and line shall be used in the water within to a’ 

, 

distance of two hundred meters on aither side of bridges and head works 
falling within the Haryana State. 

7. The licencee or hisagents or nominees shall report to the 
Director or any of the officers of the Fisheries ‘Department .of — the 
Government any breach of the rules framed under the Punjab Fisheries 
Act, 1914 that c ome to his or their notico, — 

8. The licencee or his agents or nominees shall not erect any fixed 

engines, dam or wires for catching fish or use poison, line, dynamite. 

orany other noxious or explosive substance in catching fish. He may 

however erect fixed engines as in case of Stake nets when they are 

temporarily fixed in waters for use in conju. ction with drag net. 

9. The liceadee or his agents or -nominees shall not ‘catch or sell , 
any fish less than the size of the species mentioned below : 

(1) Rehu 30 cm. : cs ae - 

Q) Mrigal 30 cm. . S a . os Je 

(3) Mahaseer 30cm. _ . - th a 1 # 

(4) Catla’30 om. | eae 
fo) Bilber Carp 30 cm.’ 

_ (6) Grass Carp:30 cm: e aos vie : 

(1) Common Carp 30 com. Bo es 

in case such a fish has fees inadvertantly caught, fie same shall - 
be immediately thrown ‘back alive in the public: water. 

10. The lincengee, his agents’ or nominees * \ shall not ' sell fish 
except at the premises got approved by ‘them from thé. District .Fisheries 
Development Officer of the distr ict. , 

11, The licencee shall not sublet or in any way transfer his right 
and liabilities under this agreement to arly body without the previous 

sanction in writing of the Director. / : ’ 

12. The'licencee shall abide by the rules and regulations of the’ 
local authorities having jurisdiction over and place Wipe he has opened . 
any fish shop. 

‘ 

13, The Government may require the licencee to sell fish caught 
by the Government from any water _ closed to fishing under the. rules 
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made unde: section 6 of the Indian Fishetics Act, 1897, through his’ 

fish shops. Inthat cvent he shall sell the said fish without claiming any 
commission fromthe Government, © 

14. The licencee shall maintain a register, specifying the name 

and addresses of the petSonsto whom permits, have been issued: for 

fishing withinthe ‘watcis issued to him, A list of such permit holders 

shall be submitted by the licencec to the Director. 

15. The licencee shall maintain a regitlat register showing weight 

of fish caught, putchasco and sold, Andicating different Vatieties of 

fish so obtained,the ways and means adopted for catching fish and 

types of nets used and the area and place fiom wherc, the fish has been 
| caught. , 

16. The vatious registers maintained by the licencee shall be opéned 

to inspeCtion bythe Director and such othe: officers and servants cfthe 

Government asthe Directo) may authorise inthis behalf, at all reasona- 
able time. : 

17. .The licencee shall submit cach montb tothe Director a repott 
regarding the wholesale and retail prices of differcnt varicties of fish caught : 
and sold~ duiing the preceeding month: alongwiththeir respective 
weight . 4 

- 18. (a) The licencee has been granted under the, tuless ¢ fiamed 

under the Punjab Bishcrics Act, 1914 and is subject to the proVision: of 

the said rules and the Act. 2 

(b) Inthe event of the cancellation of the ‘licence, of the. licencee 

under the provisions of the said rules and the Act, the amount already 

paid bythe licencce shall not be1efurded.to him, the1ight of fishing 
may be 1e-auctioned and the loss sustained by the Government if any, 
shall be recovered from thé licencee. 

19. The Government shall not b: liable to.pay any loss ol -damage 7 

. occured tothe licencee asa result of natural’ calamities, pollution, 
fluctuation of market price of fish o1 due ‘to, any cause Wwhatsoevel, 

not ditectly attiibutableto the negligence ortortcus actions. of the 

employees ofthe Govetnment. © § © * 3, m 

20. If any dispute, doubt o1 question ariges between the licencec 
and the State Government ot ‘any person claiming under them touching 

.ol alising out.o1 in1espect of this deed ot the subject matter thereof, the . 
same shall be refeit cc. to the sole arbiti atot (o-be appointed bythe State: 

Govet nment and the decision of th'e arbitrato1 so appointed shall be final 

and binding on both the patties. 

In witness whereof the paitiesto thisdecd have put their respective 
_ handsin this deed on-— year of Republic of Indiain 
the presence of witnesses. ’ , 
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1. Signature— 

Name _ 

Date 

; Address———— —~— —. 

2. Signature — 
N 

Name — 

Date 

, Address: 

Witnesses 

1. Signatures 

Signature— 

845 

(Licencee) 

‘Name— 

Date— 

Address -- 

Name 

Date 

Designation— 

- Signature— 

' (For and on ohalt of the 
Governor of Haryana) 

\ 

2. Signature— : 

Name-— —  Name- F 

Date——- J | Date 

Designation Desi gnation—————_—__—. 

SCHEDULE , 7 
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FORM B 

[See rule 5 (4)] 

\ Fishing Licence 

Counterfoil 

No. of Licence 

Date of Issue 

Name and address of licencee 

No. of Licence—— 

Date of, Issue 

Name:and address of Licencce 

Period for which issued ——— 

Notified waters for which 
Licence is issyed-———---—.—— 

He is licenced to fish in the 
waters specified above subject 
to the terms and conditions 
laid down in the agreement 
dated-——_——___—-—. 

between the-licencee and the 
Government. 

Director of Fisheries, Haryona, 
‘ Chandigarh. 

‘to the ! 
laid down .in the agreement: . 

Period fer which issued——— 

Notified waters for which 
Licence is issued— — ———— 

‘He is licenced to fish in the 
waters specified above subject 

terms and conditions 

dated 
between the licencce and - the 
Government. 

Chandi sige 
% 
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FORM C 

PERMIT 

[See rule 7(2)] 

S.No. 
_ Shri— = ————-—-—-_- agent ‘or his 

nominee of Shri —_ 
a licencee holding licence No.—— — — —— 
dated— is hereby permitted 
to catch fish from upto — : 
in the waters specified below on behalf 
of the licencee. 

Name of waters 

Signature 

Fisheries Development Officer © 

District, ——- —— ———-_____-_ 

FORM C 

PERMIT 

y[See rule 7(2)} 

Shri——_— —— —~—-—-agent or his 
nominee of Shri— 
alicencee holding licence No. 
dated-——_-_—_—_—-is hereby permitted 
to catch fish from. upto 
inthe waters specified below on bekalf 
of the: licencee. 

——— 

- Name of waters 

Signature 

Fisheries Development Officer 

District 
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FORM D 

[See rule 12(1)] 

(Licence for sport) 

Countea Coil 

Serial No. 

@lass-Rod: and line for Sport only. 

of Licence: - 

Period for which issued From: ———+—— : 
Te—— ———. —_ ———— —Amount of' fee 

deposited—_—___-_ — — — -—-— (Receipt 
No. —— ——~— dated— — 

Date of payment of fee ———-—_——— — 
Date of issue of licence ——— — — ——— 
Name and address-of Licencee . 

Serial No. of Licence 

Class-Rod and line for sport only, 

“Period for which issued From 
to —— Amount of fee 

———— —depdsited (Receipt 
No. — dated— + ——_——_) 
Date of . payment of fee — 
Date of issue of licence 
Name and address of Licencee 

——-~-—for sport ——— ——— —s for: sport 
He is licenced to fish in the notified 
waters, namely— ———--—-—-—-—subject 
to condition laid down on the reverse 
ef this licence. P 

Direster ef Fisheries, ‘Haryana, 
Chandigarh. 

He islicenced to fishin the notified 
waters, namely — subject 
‘to condition laid down on the reverse of 
this licence. 

Direstor of Fisheries, Haryana, 
Chandigarh. 
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iY (Reverse) 

Conditions for licence sport : 

1, The Jiccacee for sport shall fish with rod. and line only. and shall 
not use more than one hook at atime. 

2. The licencee for sport shall not catch” or expose for‘ salé er 
barter fish of any of the following species less than the size of the ‘Species 
mentioned below :— 

(1) Rohu 30 ¢m. on 

(2) Catla 30 cm. 
(3) Miigal 30cm. 2% 9 Fe ww ot : 

(4) Mahaseer 30cm. . . ,, “| Ary at WAY 

(5) Silver Carp 30 cm. “sO ‘ 

(6) Grass Carp 30 cm. f x rn nn a 

(7) Common Carp 30cm. ' | 

3. The licence for Eport shall'nat cat ch ‘méic than three fish in 
a day. ‘ ent Near? <3 

) dy Uf edd 3 FS LAGS 2 

4, The licencee for, sport shall be bound to report to the rehsildar 
o1 Deputy Commissioner having jurisdiction’ ol any officer of the 
FBisherics Department concerned any breach. of the Haryana Fimeries 
Rules, 1996 that comes to his notice. 

5. ‘The licencee fat sport shall jot sell his cat ch. 

6. The licencee fot spoit shall not use, poison, “dynamite or any 
noXious or explosive substance for cat ching or killing fish. 

7. The licencee for spoif shall be bound,to praduce his licence on 
demand to any person,. who is émpo wel ed under’ ‘seclién’6° of the 
Punjab fisherfes ct, 1914 to arrest. without . warrant. ; let? 01 

-. 8, On expir yof the per iod of the licence, the licence foi ‘sport ehall 
intimate to Officer of Fisheries, the nu mber fish:of and: welght'ay and me of 
fish caught during the period of the licence asunder :— . », 

t (i) No. of fish cau ght; ridin MO srs Lae 

oil) Hind of fish caught a 
ciit) Weight of. fish cau ght 

= 

9. Phe Rigel foi ‘sport shall not inteifete’ in ‘any ‘giarine: / what- 
soeVer in catehing by the official or Officers of the Fisheries ‘Depart ment 

., ol any other person employed by. the Director, of. Pi sheries, Haryana. 

10. On the expil y of the period of the licence, the licencee fot sport 
shall sui1ende: his licence to the.) Fisheries Officer, having juilsdiction. 

11. The licence Will be panoe € for an breash | of the’ “above 
condjtions, : . f aes 

v 
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SCHEDULE 

[See Rule 1(2x)} 

I.’ AMBABA DISTRICT 

1. Omla Nadi, Amti Cho, Judha Nalah, Begna River sityated in 
district Ambala. 

2. Tangri syphons crossing Narwana Branch al R.D.1. 192000 and 
193889. 

3. Narwana Branch R.D. 160 ta 203 ant paral drain 

Il, YAMUNA NAGAR DISTRICT | 

1. River Jamuna and its tributarics, Chutangy Rakshis Som-Nala 
situated in Yamuna Nagar District. _,, 

2, Western Jamuna Canal main line uppei_R. D. 50090-64900. 

R.D. 50000—64000: Bower R.D. 2000—73000. 

R. D. 5000064000, thawer. RD. 73000—107000., . 
Division Channel Ottu ‘rail. %; s as . 

Wester n Jamuna Canal main line upper, R.D. 300050000. 

Upper Diver sion Channel, 40 to taf a 

Rafting Channel R.D: 30000 to 0006 7 

Augmentation Canal to 7KM. ee 

10. Under the provision of Section 6 (4) ert thi adie dit av" of 

1897) no cemmercial fishing is allowed.in the following.-waters_ situated 
in Yamuna. Nagar. District: for a period | of two ‘Years. from the date “a 

final publication of these rules,” 

1. Yamuiia Rive? + from Kalaser village’ upto Tajewala Head- 
wat ks. 

2. W. Som-Pathrala River : fiom Village’ Balhéhaus ‘to Dadupur 
Head works. oy We 

3, Som River. Prom Daduput Head works ug 500 , meters 
downward. aah ‘aie , a 

4, W.J.C.-() Main Line upper : raya Head’ work” ‘to “cross 
Regulator. ; Ly aT 

@ R. D, 61000—upto Dadupur Heer 

oF S
e
 

T
N
 

w
R
 

w 

(ii) Maio line lower 1R:D.Oto 6000, ny 
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Ill. KURUKSHETRA DISTRICT 

}.. Barsati Nala, Rakshi,: Sarwat, Ghaggar, Markanda and its 
tributaries situated in Kurukshetra district. 

2. All canals including Satluj Yamuna Line canals and drains 

situated in Kurukshetra district. Bibipur lake and its tributaries. 

Iv. KAITHAL DISTRICT 

1. Barsati Nala, Rakshi Nalah, Sarwati, Ghaggar, Markanda and 
itS tributaries situated in Kaithal district. 

2. Bibipur Lake and its tributaries. 

3. All canals and Narwana Branch situated in Kaithal district. 

VY. KARNAL DISTRICT 

1. River Jamuna and its tributaries and flood channels, Rakshi, 

Chautang with their tributaries. 

2. All canals including Satluj, Yamuna Link canals and drains 
situated in Karnal district. 

PANIPAT DISTRICT 

1. River Jamuna and its trib: teries and flood channels situated 
in Panipat district. : ; 

\ 

2. All canals and drains elise Satluj Yamuna Link canals, 
drains situated in Panipat district. 

VII. SONEPAT DISTRICT 

1. River Yamuna a:d its tributaries in Sonepat district. Shesha 
Jati, Dobella Murthal and Jaunz situated jin Sonepat district. 

2. All canals and drains situated i in Sonepat district 

VIII. ROHTAK DISTRICT Tes reo 

1. Jheels shown as: . 

(a) Sura 

(b) Aurangabad (Neyinjnapus) 

a) Kot Kalan (Ukhel Jana) 

(a) Kaloi - 

(¢) Dabana 

‘(f) ‘Jhangirpur 

(g) Yagolepura 
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(h) Manimpur 

|, (i) Pelpa 

(j) Zahidpur 

| (k) Bhindawa Jheel 

(I) Khetabas | 

(m) Bilochpura 

(n) Keelpura 

(0) Shahjanpura 

(p) Kanwalij 

(q) Chandwana 

‘(t). Nevada : 

., @_ Ukhal Jana 
2. Indori and Sahibi stream and their tributarles.: 

3. All canals and drains sityated in Rohtak district. 

IX. JIND DISTRICT . 

4, All Canals and, drains situated in Jind , District 
2. Bambhewa jhecl and its flood channels. 

X. MOHINDERGARH DISTRICT 

ol. Kasawelj. stream sid ite tributaries situated, jn, Mahindergarh 
District. ; 

2. All canals and drains situated in Mabindergarh district. 

XI. REWARI DISTRICT 

J. Sahibi stream. 

2. Dehar Nala . - L 

3. Indori Nala and their tributaries situated in Rewari istrict. 

4. All canals and drains situated in Rewari district. 

KII. FARIDABAD DISTRICT , 

J. River Jamuna and its tributaries  sityated jn Farigabad 
district. 
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2. Buriya Nala. 

3, Jair Nala situated in Faridabad District. 

4. Agra canal from six miles to 49.4 miles situated in Faridabad 
District. 

5. All canals and drains situated jin Faridabad district. 

XII. GURGAON .DISTRICT 

1. Jheel : 

(2) Kotla jheel and its tributaries 

(b) Bacshapur Modawas Jhoel 

(c) Ujjina jheel. , 

(d) Chandan jheal sit -ated in Gurgaon District. 

2. Streams : ; | , 

(2) Sahibj stream 

(b) Nizampar jheel and its tributaries 

(c) Kas:ti stream 

(d) Landoha stream 

3. Nallah ; 

(a) Buryha Nalah . ; % 

(b) Manda was Nalah 

(c) Badshahpur Nalah 

—(@)_ ‘Jai Nalah 

(°) Tribaini Nalah | 

(f) Manesar Nalah 

(g) Indori Nalah 

(b) Thek Nalah 

(i) Baloj Nalah \ 

4. All canals ard Crairs situated in Gurgaon District. 
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XIV. HISSAR DISTRICT 
1. Gnaggar, any Jaiya and their tributaries and Rangoli Nalah 

passing through village Ahirwan, Yalki and Rajasthan Feeder within 
the boundaries of Hissar District. 

‘2. All canals and drains situated in Hissar District. 

XV. SIRSA DISTRICT 

1. River Ghaggar and its tributarias situated in Sirsa. district from 
villaga Musalwala to village Kariwala, Rajasthan feeder within the 
bonndarjes Of Sirsa District. . 

2. All canals and drajas situated in Hissar District. 

XVI. BHIWANI DISTRICT 

All canals and drains situated in Bhiwanj District. 

L. M. GOYAL, 

Secrotary to Government, Haryana. 
x 
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